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Wrong Computation of Overtime

9095. SHRI RAM SINGH SHAKYA :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that Northern
Railway Adjudicator Department has ordered
deduction of one hour nine minutes per leave
from overtime ;
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(b) whether such deductions are made in
all Railways ;

(c) if not, reasons why the Northern
Railway is implementing it ; and

(d) action to be taken in this matter as
overtime comes under Payment of Wages
Act ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.K.
JAFFAR SHARIEF) : (a) to (d) The matter
is under examination.

Beas-Goindwal Sahib Rail Link

9096. SHRI R.L. BHATIA : Will the
Minister of RAILWAYS be pleased to state :

(a) whether the Chief Minister, Punjab
wrote to his Ministry as far back as 9 Dccem-
ber, 1981 stressing the need for construction
of a rail link from Beas to Goindwal Sahib
and in addition offered to provide some
inputs towards early construction in order to
facilitate its commissioning within the Sixth
Five Year Plan pcriod itself ;

(b) whether the preliminary commercial
survey of this proposed line has since been
completed ; and

(c) if so, the stage au which this matter
stands at present and what efforts are being
made to meet the needs of the new industrial
units which arc coming up at Goindwal ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A GHANI KHAN CHOU-
DHURY) : (a) and (b) Yes.

() The Chief Minister of Punjab has
been advised of the Railway’s inability to
accommodate this proposal as the work is
not justified on financial considerations and
on operational grounds.

Complaints about Balloting for Haj Seats
in some States

9097. SHRI ZAINUL BASHER : Will
the Minister of EXTERNAL AFFAIRS be

pleased to state :

a) whether the Ministry has received
compldints regarding the procedure of ballot-
ing of seats in some Statc capitals for Haj
pilgrimage ; )

(b) if so, State from where the complaints
have come ; and

(c) whether Government are considering
to set up a high level Committee at the
central level for the allotmept of seats to the
Haj pilgrims going through sea passage ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI1 A.A. RAHIM) : (a) Yes, Sir. Com-
plaints were received during Haj 1981. No
such complaintss were received during Haj
1982,

(b) Uttar Pradesh (in 1981).

(c) No, Sir. Since 1981, various State
Haj Committec have been permitted to invite
applications from intending pilgrims, and to
hold ‘qurrah’ for selecting them. This decen-
tralisation of ‘qurrah’ work has proved both
successful and satisfactory. The demand, in
fact, is for further extending this procedure
to the remaining States which are in a posi-
tion to undertake this work.
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